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9.  Thus, the Hon’ble Madras High Court has held that 

provisions of sec.144C and 153 are not mutually exclusive, but, are 

rather mutually inclusive. The period of limitation u/sec.153 is 

applicable for completing the assessment and sec.144C(13) is only 

in the nature of restricting the time period, within which, the 

Assessing Officer is required to pass the Final Assessment Order 

after the Directions of the DRP and not enlarging the limitation 

provided u/sec.153 of the Act.     

10.  Similar view has been taken by the Hon’ble                         

Bombay High Court in the case of Shelf Drilling Ron Tappmeyer 

Ltd., vs., ACIT, International Taxation (supra) in Paras-23 to 34 as 

under :  
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